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Tyres and Tabm 

1753. Shrimati MaIlda Ahmed: Will 
the Minister of Commerce and Indus-
Vy be pleased to state the number 
of firms gran ted import licence for 
t;vres and tubes through the State 

Trading Corporation in the country 
during 1959-60? 

Tht Minister of Commerce (Shrt 
Kanungo): Import licences for tyres 
and tubes are issued in the name of 
the State Trading Corporation with 
letters of authority in the name of 
Indian agents of foreign suppliers. 
So far such letters of authority have 
been issued in the name of 3 firms 
only. 

Ra.i&,hat Samadhl Quarters 

17M. Shri Tanpmanl.: wm the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that rent 
is charged from the Central Public 
Works Department staff in occupation 
of Rajghat Samadhi quarters; 

(b) whether it is a fact that em-
ployees of the Municipal Corporation 
of Delhi and Rajghat Samadhi Com-
mittee who are in occupation of such 
quarters, are not charged any rent; 
and 

(c) if so, the reasons for discrimi-
nation against the Central Public 
Works Department staff? 

The Minister of Work9, Hoasin&' 
and Supply (Shri K. C. Reddy): (a) 
to (c). The Rajghat Samadhi quar-
ters have been allotted to a few em-
ployees of the Rajghat Samadhi Com-
mittee and the C.P.W.D. According 
to a decision of the Committee, occu-
pation of these quarters is to be rent-
free. No rent is, therefore, recovered 
by the Committee from their em-
ployees. Usual recovery, as for Gov-
ernment accommodation, is being 
made from the Central Public Works 
Department personnel temporarily 
serving with the Raj ghat Samadhi 
Committee under the rules normally 
applicable to Government employees. 
The whole matter is being reviewed. 




